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“ACT No. X oF 1890.

Passep BY THE GOVERNOR GENERAL OF InDIA IN CouUNCIL.

(Beoeived the assent of the Governor General on the 91st Marck,
1890.)

An Act to amend Act XXV of 1867.

VW HEREAS it is expedient to amend Act XXV of
- 1867 (an Act for the regulation of Printing-presses
and Newspapers, for the preservation of copies of
books printed in British India, and for the registration
of such booksy; It is hereby enacted as follows :—
1, In the preamble to the said Act the word ““three
“is hereby repealed. o :

2. In section 1 of the said Act, in the definition of
the word “ Magistrate ”’, the words * and a Justice of
the Peace’ are hereby repealed.

3. In section 6 of the said .Act, for the words:
*:other Court within the local limits of whose ordin-
ary original civil jurisdiction ** the words * other prin-
cipal Civil Court of original
where ”’ shall be substituted.

4, For Part ITI (sections 9, 10 and 11) of ¢he said
Act the following shall be substituted, namely :—

«PART IIL.
“ DELIVERY OF BOOKS.

“9. Printed or lithographed copies of the whole of
every book which shall be printed or lithographed in
British India after this Act shall come into force, to-
gether with all maps, prints or other engravings be-
longing thereto, finished and coloured in the same
manner as the best copies of the same, shall, notwith-
standing' any agreement (if the book be published)
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between the printer and publisher thereof, be delivered
by the printer at such place and to such officer as the
Local Government shall, by notificationi in the official
Gazette, from time to time direct, and free of expense
to the Government, as follows, that is to say :—

(@) in any case, within one calendar month after
the day on which any such book shall first
‘be delivered out of the press, one such copy,
and,

(b) if within one calendar year from such day the
Local Government shall require the printer to

" deliver other such copies not exceeding two

in number, then within one calendar month
after the day on which any such requisition
shall be made by the Local Government on

the printer, another such copy, or two other

stich copies, as the Local Government may .

direct, :

the copies so delivered being bound sewed or stitch-
ed together and upon the ‘best paper on which any
copies of the book shall be printed or lithographed.

“The publisher or other person employing the
printer shall, at a reasonable time before the expira-
tion of the said month, supply him with’ all maps,
prints and engravings finished and coloured as &fore-
said, which may be necessary to enable h1m to comply
with the requirements aforesaid.

“Nothing in the former part of this sectlon Qhall '

apply to—

(¢) any gecond or subsequent edition of a book
in which edition no additions or alterations
either in the letter-press or in the maps, prints
or other engravings belonging to the book
have been made; and a copy of the first or
some preceding edition of which book has

- been delivered under this Act, or -

(¢) any periodical work published in conformity
with the rules laid down in sectlon 5 of this
Act.

“10. The
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“¢10. The officer to whom a copy of a book is deli-
vered under the last foregoing section shall give to the
p11nter a receipt in ertlng therefor. :
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"~ foregoing

~ “11. The copy. delivered pursuant to clause (e) of
the first paragraph of section 9 of this Act shall be
disposed of as the Local Government shall from time

to time determine,
“ Any copy or copies dehveled pulsuant to clause

() of the said paragraph shall be transmitted to the
British Museum or the Secretary of State for India, or

section,
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as the case may be.”

5. Tor sections 16 and 17 of the said Act the fol-
lowing shall be substituted, namely :—

“16. If any printer of any such book as is referred
to in section' 9 of this Act shall neglect to deliver
copies of the same pursuant to that sectlon, he shall
for every such default forfeit to the Government such
sum not exceedlng fifty rupees as a Magistrate having
jurisdiction in the place where the book ‘was printed
may, on the application of the officer to whom the
copies should have been delivered or of any person au-
thorised by that officer in this behalf, determine to be
in the circumstances a reasonable penalty for the de-
fault, and, in addition to such sum, such further sum
as the Magistrate may determine to be the value of the
copies which the printer ought to have delivered.

“If any publisher or other person employing any

such printer shall neglect to supply him, in the man-
ner prescribed in the second paragraph of section 9 of
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a Magistrate as aforesaid may, on such an application
as aforesaid, determine to be in the circumstances a
reasonable penalty for the default, and, in addition to
such sum, such further sum as the Magmtra,te may de-
termine to be the value of the maps, prints or engrav-

ings which such publisher or other person ought to

have supphed

“17. Any sum forfeited to the Government under |

the last foregoing section. may be recovered, under the
warrant of the Magistrate determining the sum, or of
his successor in office, in the manner authorised by
the Code of Criminal Procedure for the time being in
force, and within the period prescribed by the Indian
Penal Code, for the levy of a fine.

“All fines or forfeitures under this Part of this

Government shall from time to time direct.”

6. In section 18 of the said Act, there shall be sub-
stituted for the words and figure  pursuant to section

9’ the words, letter and figure ““ purspant to elause
(@) of the first paragraph of section 97, and for the

words ““copies thereof in manner aforesaid” the words,
letter and figure “copy thereof pursuant to clanse (@)
of the first paragraph of section 97,

7. Section 22 of thesaid Act is hereby repealed

.
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